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subject or

U.P.Act 1T of
1901,

Act XTof 1922,

U.P. Act1 of 1951,

Act Il of 1912,

Act X1 of 1932,

)
(<)
()

(10)

(1)
(12)

(13)
(1)

(19)

(16)

)
this Act unless there is anything, repugiang Y
context— e
“land holding™ shall have the meaning, Ansip e
it in section < ; (o
“omual value™ shall have the meating, g e '
it in section b ) 0
fassessee” means the Lod-holder by whom holdiy,
= = . y
tax is payable and, e the case of s death, include,
his legal representative b
“assessing authority™ - shall - have  (he meaning
assigned o it in section 6 )
“Assistant Collector of the First Class™ shall have ()
meaning assigned to it in the Ul Py Land Revenye
Act, 1901 ;

“Collector” includes wr Additional Gollector ;

“Commissioner” includes  an - Additional Commis.
sioner ;

“company’ means o company s detined in the
Indiar Income ‘Tax Act, 1922

“co-operative  Lum™ omeans o cooperative larm o
which the provisions ol Chapter X1 ol the UL,
Zoaomindari Abolition and Land Relorms Act, 1950,
are applicable;

“co-operative society” means i co-operitive society
registered under the Cooperative  Societies - Adt,
1912 and includes a cooperative L

“fieom” has  the  meaning  assigned (o it in the
Indian Pavtership Act, 1932

“hissedar” shall have the meaning assigned 1o il
in the existing Law relating o land tenure an
force in Kumaun Division and includes guzaredars
of Pargana Askot and  holders ol fee simple
estales ;

“holding tax” shall have the meaning assigned (o
it in section 9

“intermediary” means o proprictor, under-propric:
tor, & sub-proprictor, a thekedar, w permanent
lessee in Oudh, a pernanent tenure-holder and @
hissedar ;

“land” means  land,  whether  assessed (0 land
revenue or not, which is held or occupied for &
purpose connected with agriculture, horticulturc,
aninial husbandry, pisciculture or poultry fming
and includes uncultivaded  Tand held by a land-
holder as such ;

“land-holder” means—
(i) an intermediary, where the Tand is in his })crsu-
nal cultivation or is held as sir, khudkasht, oF
grove, and
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any other pevson who holds nr arcupies lind
than as—

(1
otherwise
mi,

(2) an asa

a subdtenant,

(¢) a tenant of ur, o

(Y a sirlan,

and includes a manager or o principal officer, ay

the cawe may be;

Explanation—In this dauwse asami does not include ari

have  the meaning

(I “legal representative™  dhall
ol Civil Procednre,

assigned to it in the Code
1908 ;
(I8) “principal officer™ wsed  with  reference 1o any
company or association means

(1) the secretary, treasurer, manager or ageit of the

company or association, or
i)

\

any person connected  with the company or
association upon whom the assessing authority
has served notice of his intention of treating
him as principal officer thereof ;

rules  made

(19) “prescribed” means by

prescribed
under this Act;

(20) “sirtan” shall have the meaning assigned  to it in

'\

the law  relating to  land  tenure i force in
Kumaun Division ;

(21) “State Government” means the Government of
Uttar Pradesh ;

(22) “Subdivisional  Officer”  means the  Assistant
Collector of the First Class in charge of a sub-
division appointed under the U. P. Land Revenue
Act, 1901 and includes any other Assistant Collector
of the First Class specified as such by the Collector
for the purposes of this Act ;

(2% the  expressions “agricultural year”,  “grove"

“lhudkasht”, “permanent temure-holder”, “perma-
nent lessee fir Oudh”, “proprietor”, “sanctioned
hereditary rates”, “sub-tenant”, “sub-proprietor”,
“thel:edar” and *“‘under-proprietor” shall have the
meaning assigned to them in the U. P. Temancy
Act, 1939, and

(34) the expression “asami” and “Gaon Samaj” shall
have the meaning assigned to them in the U. P,
Zamindari Abolition and Land Reforms Act, 1950.

Act V of 1904,

U. P, Act Il ol
1901,

U.P. Act XVII of
1939,

U. P,Act 1 of
1951,




Charee of Hold-
ing Tax,

Land Holding.

Act XXI of 1860,

TIHRASTIL Y A

Curarien |1
Linposition of Holding Ty

8. (1) There shall, save as  hereinafqer Drovi
changed, levied and paid, Tor !;f!'t agriculing ) )‘{”“uh']
annual value ol cach Tand Jlllltllll:f. d lax, I""‘-‘ii]’ » On ”l\":

(:I“ell

) - : alte
the “Holding "Tax™ ot the vates specihed iy (e Hlll(:(]“r;r,.

Provided that no such tax <hall Le ;h,t,“m] O any |
holding the area whereol docs not exceed thirty :H.‘I'("s;} nd

(2) The State Government way, by notification
oflicial Gazette, exempt or remit in whole or in part,
period as it may think fic and as often as jy May  consjder
necessary, the holding tax chigeable under sub-section (1) in
respect of any  class or classes of land Imhlings a5 may e
preseribed.

n e
for sy,

(5) For the purposes of computing the area of land under
the proviso to subsection (1) the Tand covered by building wi,

the arca appurtenant thereto, hut not exceeding five acres shall
he excluded.

€. (1) For the purposes of this Act, “land holding” means
the agpregate of all Tand held or occupied on the first day of
July cach year by a land-holder, whether in his own name or
in the name of any member of his family, and all such land shall
be deemed to form part of the land holding of such land-holder :

Provided that the Iand held or occupied by a member of fhe
family ol the land-holder, shall not form pait of the holding

of such Tand-holder, if the same is  managed and cultivated
separately.

Ixplanation I-Tor the purposes ol this section a family
shall include—

(a) mother;
(D) wife;

(¢) unmarried daughter, or son’s daughter ;
(d) somn, or son’s son or son’s son’s son :
(¢) son’s wile or son’s son’s wife.

Explanation TI-1and held by an incorporated association,
other than a co-operative society, but including a society or an
association registered under the Societies Registration Act, 1360’
ora company or firm, shall be deemed to be one land holding:

_ (2) Subject to the provisions of sub-section (1), where Ia_nll
is held or occupied by two or more persons or a co-operative
society, lI.lL‘ share in the land of such person or a member 0
co-operative society shall, for (he purpose ol this Act, be deemel
to have been held separately and shall form pat of the lant
holding of such person or a member, as the case may be.

. Explanation—In the case of
sion “share in land” ),
by or on behalf of o

5 05
a4 co-operative farm the exF‘:m
all mean the land contributed to the 12
member thereof,

il | il
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For the purposes of this A
: 111')"“ shall be deemed 1o he 4,
10(1 o I

iy

: ! ble for the land or la inclug
at ¥ € ' 1 ey
I paya Ll“iple not exceeding twelye
" ;\ quch ‘I‘ and dillerent ”“’.]“1,’]0"{ m
| qescribed & or portions ol distrieys
T districts 4 ina land halding.

j & ded o )
| o

il

» annyg) value of a
amoun Cqual g the
ed therejy, multiplieq
and a 1S may
Gy he Prescrilye lor differ.

o for I“"f‘l-“ll! Classes aof

‘or the purposes of sub-sectiogy (1) the yey
: 2 ro-lnecl to be an amounny lenlated g llu‘.
gl be _“If‘f‘:lm applicable to (le land oy la_nds i
| heredu:lt)] )]‘diﬂ” and where there are no Snetione
ihe Jand holding scribed :

n such principles as may be pre
| on §
] 1-3‘[{".

Payable
Sanctione
icluded jy,
llemlil:n'y

ided that the State Governmeny may, where syl rates
Providec ¢

tioned prior (o the firg day of July, 1997 eihance (e
REE m,“ such pereentage  nog exceedin ﬁfly as May ‘In(f
- nles I“! I ]',(,[iﬁc;uiun in the officiy] Gazelte and - differeny
g *Pfllﬁe[(,lgqs' may be specified fo differemt clygses ol Tands ang
ICEN .L( ) ; e . -
‘ }'J:;I-ldif’ferent areas ol Uptay Pradesh,
1 L

CliApTER ITI

Assessment of Holding Tay

: : rity
6. (1) For (he purpose of ihis Act the assgsmnli at]]lll(!“; i
shall, subject (o the provisions of s_uh-_ser.l}qll (-I-%lé land-holder
divisional” Offcey within - whose  jurisdiction
Ordinarily resides :

irect that any
Provided hy( the State Government :cl?li’(;h;fyuit in this
. ass  sp
St Collecror of the Tirst Class ]&I district or any part
bel ercise in the whole of the ' NREAE e
thall shai) €xercise in : ferred on (he assessing
“Uthority ey this Act to the exclusion
amhnriiy'
y —
-holder does mo
Provideq further that where (he laied authority shall
Minarily vac o ‘adesh, the as8essing < el
Cinarjly reside in Uttar Prade b Collector, excrcising
f)elheS Mdivisiona] Officer or the Assistant ], 5iE may Be
Mrisdicy Within (he sub-division, as '”s?luate, and where
Ythi Whoge Jurisdiction the land holding :ls 1 one district
lhﬁ h{)]din is Si tuate i]‘] more t 11:::3 S“h-(“\'iﬂiﬂnﬂl
?; suh-division, Ny such one ol I the case may be,
fcerg T the Assistant Collectors, as anner prescribed
o i & as the land-holder miy I []],e ~I!;;ed shall not he
E;Erme his Option and (he option 5o exerc of such authority
i ¢ EXcept with the previous permission of
d3 . ° -
May 16 Prescribe - foresnfd is ot
. - a5 alores! I
Exeyp OVideq aso that where the option Eiq to the assessing
allliicl'ed or Where g questionr s ]ms'ed'stiilcr,in1| the matter
i h ) . url "
tha y. LY Whic)y should exercise the Jmay be prescribed for
' € Teferpeq o such authority as
Which sha)] he final.

=
oo
;- e Lw £
i T —_—
=,

Annyg] valye,

Assessing autho-
rity.
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(2) Where the lLand-holder desives that  (he assessn
. . . . . b | .
should take place i a sub-division other than the one in w}l'(m
he ordinarily resides, he shall apply for such permission-. el

(1) if the sub-division in which he resides and the syl
divisionr in which he desires assessment are i;]‘lhj-
came district, 10 the Collector of the district -ml;

v A

(i) in other case to such authority as may he pPresailied

(%) The permission  applied for under subsection (2
may be granted il the authority o whom the application s
made considers that it will help in the convenient and speedy
disposal of the assessment.

(4) The assessing authovity shall exercice such powers and
perform such duties as are conferred on him by this Act or the
rules made thereunder.

Notice regarding 7. (1) The Collector shall, on or before such date in

return of land cach agricultural year, as may be presaribed, publish a notice

holdings. requiring every land-holder who is liable to pay holding tax to
furnish to such assessing authority and within such period not
being more than thirty days as may be specificd in the notice,
a return verified in the preseribed  manner, setting forth the
area and other particulars of all land held by him as such.

(2) A notice may also be served in such manner, as may
be preseribed, on every such lind-holder who, in the opinion
of the assessing authority, is liable to the payment of holding
tax requiring him to furnish within such period not being less
than thirty days as may be specified in the notice, a return
in the prescribed form and verified in the prescribed manner.
Along with the notice the assessing authority shall also
send a statement showing the provisional estimates of the
annual valuation of the land holding of such person and the tax
yayable by him. The estimates shall be prepared in such
form and shall contain such particulars as may be prescribed :

Provided that the assessing authority may, in his discretion,
extend for a period ot exceeding thirty days, the date for
the filing of the return.

(3) Where the land-holder to whom the provisions of
second proviso to sub-section (1) of section 6 are applicable
files a return in pursuance of the notice under sub-section (1)
or (2) he shall, along with the retuny, also file a declaration
indicating his choice of the assessing anthority in terms ol the
proviso aforesaid. ‘ '

(1) Where the notice served under sub-section (2) 18
subsequently discovered to he defective and it hecomes necessiy
to serve a fresh notice, the same may still be served mm}'ulx-
standing that the agricultural year may have expired provide
that the former was served in time and a period of three years

has not elapsed since then,
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8. (1) Where the assessing authority is satisfied that the Assessments,

return mace under scction 7 is correct and complete he shall
determine the annual valuation of the land holding and shall

assess the holding tax chargeable thercon on the basis of such

jeturn.

(2) Where the assessing authority has reason to believe
that the return made under section 7 is incorrect or incomplete,
he shall require the land-holder who made the return cithen
to attend at the oflice of the assessing authority or to produce
or cause 1o be produced any evidence in support ol the return
on such date as may be fixed.

(3) On the date fixed under sulrsection (2) or as soon
afterwards as may be, the assessing  authority, shall after
considering such evidence as such  peison  may produce amnd
such further evidence as the assessing authority may require,
determine the annual valuation of the land holding and assess
the holding tax chargeable thereom.

(1) Where any person [ails to make a return under sCCtion
7, or, having made the return, fails o comply with the provi-
sions of subsection (2) or (3) the assessing authority shall
make the assessment (o the best of  his judgment with duc
regard to the estimates sent under sub-section (2) of section 7.

9. Where a land-holder dies before the assessiment has
been completed under section 8, the assessing authority may
in the manner preseribed, serve a notice on his legal representa-
tuve and the provisions of this Chapter shall therealter apply
as if such legal representative were the deceased land-holder.

10. When the assessinent has been made under section 8,
the assessing authority shall serve on the assessee a notice of
demand in the prescribed fonn specifying the amount of holding
tax payable by the assessee and the date or dates within which
it shall be paid. A copy of the order of assessment shall also
e sent along with the notice.

11. (1) Any assessce aggricved by an order of the asscssing
zuthority as respects the amount or rate at which the land
haolding Tias been assessed under section 8 or as respects the
!iahility of the land holding to be ;asscss'ul_l um]cr_lhis Act may,
within thirty days of the date of receipt ol the notice of demand
under section 10, appeal to the Cormmnissioncr.

(2) The Commissioner may admnit appeal alter the expiry
“Lthe period of thirty days referied to in sub-scction (1) ’nf he
“osatisficd that there was sufficient cause for not presenting 1t
“ithin that period.

3 Every appeal under this sectione shall he presented and

iified in il prescribed manner.

f‘?) I he (:r)"““ig',if;“r;[' 11d [JHSS such orders on the UIJJJC}II
She ahinksy fit and shall r,cmr a copy of such orders to the
;‘_{;}fl[znl,, the assessing authority and such other authority as
"1 be preseribed : )

_ Provided that no enhancement of the holding tax shall be
a}fd.’:, under this section unless the appcllant‘ha? Jllad a rcastou-

“Opportunity of showing causc against such enhancement,

,1]'

4

i

Application
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the provisions of
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Appeal  against
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holding tax.
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12. (1) The Board of Revenue may, on their gy,
or on an application, call for the record of ANy Broce lioy
the assessing authority or the appellate authorigy by 1, ding
case ov appeal was decided il it appears to ]m\'c‘cxm‘cise
diction not vesied in it by Taw or to have acted iy the ey) s
of its jurisdiction illegally or with snhstnqtinl in(.g.u]m_il"fQTC|se
may pass such order in the case as they think fi . ¥> ang

Provided that no such  application  shall be chtery
in any case where an ;11)11{‘;11. lay against  the ordey b
applicant [ailed to  preler it within = the time pres
therelor :

aing
1 the
{“b{‘d

Provided further that the Board ol Revenue shaly not pass
any order prejudicial to any party without giving him 4 Icason.
able opportunity ol being heard.

(2) The application under su]_)-st‘(‘linn (1) shall be made
within®one year from the date ol the receipt of (e order
complained ol but the  Board ol Revenue may on proof of
sulicient cause, entertain an application within - a fwtler
period not exceeding six months,

15, Any order passed by the Board of Revenue under
section 12 shall be final. A copy ol every such order shall be
sent o the assessee, the assessing authority and such other
authority as may be prescribed.

Il In the exercise ol its juvisdiction under section 12, the
Board ol Revenue shall, as far as may be, {ollow the procedure
laid down by or under the U. P. Land Revenue Act, 1901, and
the provisions ol section 8 ol the said Act shall mutatis mutandis
apply as if a proceeding under section 12 were a judicial proceed-
g under the said Act :

Provided that where members of the Board of Revenue are
cqually divided as to any order 1o be made in revision, the
matter shall be relerred for decision 1o a third member.

5. I for any reason any land holding chargeable to
holding tax has escaped assessment for any year or has been
assessed at oo low a rate, the assessing authority may, at any
tme within three years of the (‘Nllil'\'L of that yecar, serve, ol
the land-holder liable 1o pay the I:lxet:h;u'gmh]e on such Jand
holding, a notice containing all or any of the requirements
which may be included in a notice under section 7 and upon
the service of such notice, the provisions of this Act shall, so faf

A may be, apply as il the notice were a notice issued under
that section : '

. PIU\ I(I{(] l}]{”. th Lax bhil” I}C (']|;}1':_l‘{_‘(l at [hc rate at “l”(,ll
it would have been charged il such holding had not escapes
assessment or full assessment, as the case may be.

16 (1) Any authority which passed an order ol :mcsmncn:}l
or an order in appeal or revision as the case may be, may;_oc
1ts own motion or on an application by either party at any tim

B
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, one year [rom the date of such order, rectify any mistake

t on the face of the record of the assessment, appeal or
the case may be :

“-i[hil
ﬂ}’l’aren
evision

provided that no such rectification shall be made without
iving @ reasonable opportunity of being heard to either party,
:

(2) Where any such rectification has the effect of reducing
(he assessment, the authority concerned shall order refund of

| e excess amount to the assessee.

(3) An order under subsection (1) which has the effect
of enhancing the assessment, shall be deemed 1o be ar order
yassed under section 8, 11, or 12, as the case may be, and the
provisions of this Act shall, in so far as may be applicable, apply
(o such order.

CHAPTER 1V
Payment of Holding Tax

17. "The holding tax chargeable on a land holding under Liability for pay-

section 3 shall be payable by the land-holder : ment of holding

tax,
Provided that the holding tax payable by the land-holder
in respect of his share in land held by a Co-operative Society
shall be payable and be realized from the Co-operative Society
as 1f it were am assessee,

18.  Where land-holder dies, his legal representatives shall Tax of deceased
be liable to pay, out of the estate of the deceased to the extent Jand-holder pay-
to which the estate is capable of meeting the charge, the ?g?cscgémé‘ga'
holding tax assessed as payable by the deceased land-holder, or )
any holding tax which would have beenr payable by him under
this Act if he had not died.

19. (1) The amount of holding tax specified in any notice Tax how payable.
of demand under section 10 or in any order communicated
under section 11 or 12 shall be payable in four equal
instalments.

(2) The first instalment shall be paid within two months
of the service of the notice of demand or communication of the
order, as the case may be, and the subsequent instalments within
such period from the due date of the first instalment as may
be prescribed.

(3) If any instalment is not paid within the time allowed
under sub-section (2), the assessee shall be in default :

Provided that when an assessee has presented an appeal
under section 11, or an application for revision under section 12,
the appellate or the revising authority, as the case may be,
on a,:)plication may, on such terms and conditions as it may
*pecily, direct that the assessee shall be treated as not being
I default.
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U.P. Act III of
1901.
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CHAPrIER V
Miscellaneous

20. The assessing, appellate and  revisiy,
shall, for thes purposes ol this Act, have the same pow
vested in a Court under the Code of Civil pmceducrts e
when trying a suit, in respect of the following matge ¢ 19

aulhorig;u '

Is, llamely_:
(@) enforcing the attendance of any persor

' X ; and exam:
ing him omr oath or aflirmation , Xamip.

(b) compelling the production of any document, and

() issuing  commission for the examination of an
witness, y

and any such proceeding before such authority under this
Act shall be deemed to be a “judicial proceeding” within the
meaning of sections 193 and 228 of the Indian Penal Coge
and also for the purposes of section 196 of the said Code.

21. (1) When an assesse is in default in making payment
of any instalment ol the holding tax, the assessing authority
may, in its discretion, direct that, in addition to the amount
of the arrears, a sum not exceeding one eighth of that amount
shall be recovered from the assessee by way of penalty.

(2) A notice of demand showing the amount of penalty
shall in the manner prescribed be served on the assessee.

22. Any assessee objecting to the amount of penalty
imposed upon him under section 21 or denying any lability
for such penalty may, within 30 days of the date of receipt of
the notice of demand under the said section, appeal to the
Commissioner and the provisions of sub-sections (2) to (4) of
section 11 shall thereupon mutatis mutandis apply :

Provided that where on an appeal under section 11 or on
an application for revision under section 12 the assessment
made under section 8 has been set aside or the amount of
holding tax has been reduced, the penalty imposed under
section 21 shall be deemed to have been written off or reduced
proportionately, as the case may be.

23. (1) The Collector may, on the motion of the assessing
authority, recover—

(1) where the assessee is in default, the amount assessed
as holding tax, and )

() any sum imposed by way of penalty under
section 21,

as if it were an arrear of land revenue :

Provided that the processes mentioned in clause () (e) ()
ov (1) of section 146 of the U. P, Land Revenue Act, 1901, &
those mentioned in clauses (c) and (f) of section 279 of the U.P.
_Zamm(lari Abolition and Land Reforms Act, 1950, shall l_)c
issued only after the other processes mentioned in the st
sections of the said Acts have been exhausted.
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0 | ced |

2) .I\U proceeding for the veeoy

yndet this Act shall be commenced f“fl‘l e

jears fromt the date on whiclh it el illlt'l‘
uue

any s
o cll}' SUM- payable
NPItation of (we

ywovide ‘ .
lw\ltllll that the period of (wo v
years here

511.1“ | | 1 aelerned (o
1) where an assessee
(i) Fora u:ui(v?“ h.:.alhvvn teated as n i
e i IUE:::'\.‘l:\n . lo ,\llh-,\{“(-li(::: ““”]Ig m
lllldi-‘\IJ().\t‘d ol lhvdh- i appeal or revis ¥ t?[
e ;mlu:qll .IL"('k!‘ll'll‘tI lrom the d*lm. 'y
dE o reviston s ([iql)[“(-d [:l[t o

i \\h(:w FCCOVEIY DEOC :
(i) v 1:\%‘\:” proceedings in any case |
AN ), : . . . . v L) ] S “ ‘ .
rity, be lf(-cls]tli U}lllu ol a court or any nllu‘ll\'t' I“IC11
iy, ll ned from the date on whic e
is withdrawn ; and vhich the order

i) where the date ol pay .
( ) extended lll).l.[t: ui' li.l)lll(‘l}l ol lmltling tax has been
date 1Il; lu)\\'ll‘llil)I mlnlmm)" be reckoned from the
‘ ch the time for payme '
extended. e for payment had been

Bar of suit in

« l \ 1t elye N . £
94, No suit shall be brought in any civil court to set aside
Civil Courts.

::ilnlllmll_ly any assessment made under this Act, and no prosecu
1|:cl"\':'l|‘[” (g (‘vll.w.l' proceeding shall lie against any Officer or
State Government for anything done or intended (o be

done under this Act in good laith.

on T :

&, l *oole T el , . e ' "

il G ~l,lL ‘Sl ite Government may, by notification 1n the Delegation  of
- sazelle, delegate to any oflicer or authority, any ol the Ppowers:

}“““*‘ u.mi_cn‘cd on it by this Act to be exercised subject to

any restrictions or conditions as may be specified i the
notification,.
lired to attend Appearance by
ecding under authorized,
representative.

26.  Any land-holder, who is entitled or reqt
h a duly

before any authority in connexion with any proc
person or throug

fhls Act, may attend cither in
authorized agent.
[ 97. A notice or requi
:“ the person therein name
\116161‘:"‘"‘5 issued by a court under the
vz
! ] . . .
\[/_‘lb. (1) With cllect [ro
orce the U. P, Agricullur;ll Incom
Iepealed.

sition under (his Act may be served  Service of notice.
d cither by post or i il it were a
Code ol Givil Procedure, ActVof 1908,

s Act comes into Repeal.
U.P. Act 111 of

n the date thi
] 1948, shall stand
1949.

¢ Tax Act

, the U. p. U.P. Act I of

e {904,

_ © Notwithstanding ;uwllxillg contained Ly
\‘(,tfnm'ul Elois Ach l!g)ll"l, che rcl"-'“l under sub-section (1)

shall not<

g/’".(“) aflect the prev
or ;mytlliug

(0) aflect any right,

:lcquircd, accruec

/ 1‘cpculcd s or

pL‘uICd

of the Act so 1€
or
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sull'crcd lhcrcundm -
obligation OF Jiability
{ under the Act so

jous oper
done or
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(c) affect any penalty,  lorfeiture or Punishme
incurred in respect of any oflence commyjg -
against the Act so repealed ; or - ted

(d) allect any investigation, legal proceeding or remeq
in respect ol any such right, privilege, obliga[i(my
7 liability, penalty, forfeiture or punishment a;,

aforesaid ;

(Vg

and any such investigation, legal procceding or remedy may
be instituted, continued or enfqrced, and any such penalty
forfeiture or punishment may be imposed as if this Act haq ]]0;.

been passed.

99. (1) The State Government may, by notification in the
official Gazetle, and subject to the condition of previous
publication, make rules for carrying out the purposes of this
Act.

(2) In particular and without prejudice to the generality
of the Toregoing powers, such rules may provide for all or any
of the following matters, namely—

(a) the principles on which and the manner in which
tax may be exempted or remitted under section 3 ;

(b) the principles on which and the manner in which
the sanctioned hereditary rates may be enhanced

under section 5;

(c) the form of the return to be furnished under
section 7 and the manner in which it shall be filed ;

(d) the form of declaration to be filed under sub-
section (3) of section 7 ;

(¢) the procedure relating to assessment under section 8 ;

(/) the manner in which and the principles on which
the tax payable by the co-operative society under
the proviso to section 17 shall be determined ;

(g) the form of notices required to be issued under the
provisions of this Act and the manner of their
publication ;

(k) the procedure to be followed in appeals, revisions
and other proceedings under this Act, in cases for
which no specific provisionr has been made herein ;

(1) the time within which applications may be presentcd
under this Act, in cases for which no specific pro-
vision in that behalf has been made herein ;

(1) the fees to be paid in respect of appeals and applica-
tions under this Act, in cases for which no specific
provision in that behalf has been made herein;

(k) the procedure and the form for the maintenance of
books of accounts and other registers, returns an
statements required for the purposes of this Act;
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( the duties of any officer or authority lm'iug urisd;
tionn under this Act, the procedy H .

: e to be follow
by such ofhcer and authority, in cases for which l‘:“i

"I"'“’" provision has been made herein ;

(m) the tansfer of proceedings from one authority or
ofhcer to another ; and ’

(n) the matters which are to be and may be prescribed
under this Act

(§) Al rules made under this .\(.t shall be laid for not
o thant 14 days belore thc.ht:nc Legislature as soon as they
« made and shall be subject to such modifications as the
‘r!m”t may make during the Session i which they are so

i
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